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To
The Deputy Secretary (Question Branch),
Delhi Vidhan Sabha Secretariat,
Government of NCT of Delhi,
Old Secretariat, Delhi-110054

Sub: Answer of Vidhan Sabha Unstarred Question No. 127 raised by Sh.
Jitendra Mahajan, Hon’ble Member of Legislative Assembly -reg

Sir,
Please find enclosed herewith the answer of Vidhan Sabha Unstarred Question
no. 127 raised by Sh. Jitendra Mahajan, Hon'ble Member of Legislative Assembly

due for answer on 26.03.2025.

This issues with the prior approval of Hon'ble Chief Minister.
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(Rajesh Shankar)
Dy. Director (DIP)
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(PUBLIC RELATIONS DEPART MENT)}
NOTIFICATION

i Delhi, the 11th September, 1986
No. F. 2|22{86-PRD.—The Administrater of e

Union Territory of Delhi for the purpose of consti-
tution of the Delhi Press Accreditation Cornmitice
and accreditation of Media Represeniaiives within
the Unijon Territory of Delhi is pleased to make the
following rules namely :—

1. Short Title

These rules may be called the Delhi Press Aceredy
tation Rules, 1986.

2. Commenosment

2.1 These rules shall come into force with imme-
diate effect.

2.2 These rules shall apply to the grant of accre-
ditation b%Dclhi Administration in the Unicn Torri
tory of clhi to representatives of news media
organisations. ;

2.3 These rules shall supersede 2l previcus rules
dealing with the accreditation of mews mediz repre-
septatives to Delhi Administration, provideg that acws
media representatives already accredited sha!l continae
to remain so, until otherwise reviewed by thue Deini
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I;ress Accreditation Committee in_ i;_erms of the new 4.4 'The DFAC once constituted, shall functicn for

rules ; a period of two years from the date of its notilication.
2.4 Amendments—These rules may be amended] 4.5 The DP?% shall meet once every two months

altered|modifiedjadded to on the recommendation of gr g}ififee Irefqqucr)gditation

at least two third members of the Delhi Press Accre- . DCOPE O . . ‘ .

ditation Committee if a proposal to this ctfect is made 5.1 Accreditation may be given in accordance with

by at least three of iis membgrs or the Director,

these rules to news-media representative of the
information & Publicity.

following categorics Vviz., Editor-cum-Correspondent,

3., Definitions Correspondent, Can}eraman, Car}oonist, F;'at(?grgplxcr,
3.1 ‘Administrator means Administrator of the Sport-Journalist, ISc;.le-.nce-journabhst, Media (g;gcfan;ll
Union Territory of Delhi appointed by the Fresident such other categories, af}maé ¢ recommended {ro
of India under Article 239 of the Constitution of time to time by the DPAC. .
India. 5.2 Accreditation shall not confer any ofgtcialﬁo&
‘ ; . X et ik — special status on news-media representative, but sha
. i\fmg{:ig& g;(;i;nﬁ:frggllgf?iﬁ?ﬁﬁg{i Eeflr.:; rccggnise and identily .himihcr ba:_; a pl;ofea;sioual jour-
Union Territory of Delhi to deal with the grant of nalist dealing with news of public interest. :
accreditation to representatives of news media 5.3 Accreditation shall be used only for journalistic
organisations.

purposes and for no other purpose.

3.3 ‘Newspaper’ mecans any publication, printed
and distributed at fixed intervals, which contains news
and comments of public interest as defined in the
Press and Registration of Books Act, 1867 but not a
publication containing information of sectional in-

5.4 An accredited representative shall not use the
words “accredited to Deihi Administration” on Visit-
ing Cards, letter heads on any other form of personal
stationery or any other literature.

terest, such as houss journals. 5.5 When an accredited representative ceases to
3.4 ‘News Media’ shall include wire services, non- ﬁé?;{;f?t ;g:‘;eg?fg;d tﬁ’;g?;:: llsat;gﬁ ];3 a bwhos;t beh&lf
wire services, audio and audio-visuzl network dealing A o the DIP in writings wiihi: orr'?:u%nontt% b;
i F public interc comie news o : y o
:;(tlitlilﬁélc‘ﬁtcc:'isfl-bhc Rt Re oo Bts on k both the representative and the head of the editorial
: department of the organisation and the accreditation

3.5 ‘Director, Information & Publicity’ means the card shall be returned to DIP,
Di of Information & Publicity, Delbi Adminis- . e 5 : : ;
trart?g;m[hireinz?;gr ;e?exreé) i5 lzzsy]’ZJIP) 5.6 Accreditation shall be withdrawn if the organi-
: _ sation, on whose beahlf the representative is accredited
3.6 ‘Working Journalis® means any working jour- ceasss its publication or the network ceases to func-

nalist as defined in the ‘Working Journalists' conditions
of Service and Miscellansous Provisions Act, 1955
as amended from time to time,

tipn, except for a short period for reasons of industrial
disputes or matural calamities.

5.7 The maximum number of representatives.that

3.7 ‘Accreditation’ ineans recognition of news may be accredited on behalf of a news media organi-
media representatives by thc Administrator for pur- sation shall be determined on the basis of the normis
poses of access to sources of information in the Ad- | laid down in the Schedule attached to these rulss.
ministration and also to news materials, written or 5.8 A i i i

LIS ) ; -8 An accredited representative me
pictorial, relcased by the Directorale of Information s

L ‘ more than one additional endorsement on behalf of
& Publicity andjor other agencies of Delhi Adminis- another media organisation, it
tration.

= 6. Eligibility criteria for news agenciss
4, Consn'!utign of the Delhi Press Accreditation Com- 6.1 The following criteria will iﬂe :1: i

e oy T aken mto con-
mittec and conduct of the Business sideration for the grant of accreditation to rcp:eiez-

4.1 The Administrator shall constitute a committee tatives of news agencies, news photo agencies and

called thechIhi Press Accreditation Committee (hsre- Radio and Television news.
inafter referred to as the DPAC) to discharge the ' ;
functions laid down under these rules. ; (a) The contents of the ltems circulated\produc-

ed by agencies menutioned above should in-

4.2 The DPAC shall consist of representatives of clude news and inforamtion emanating from

%539cialionsiorganisations of working journalists and the Delhi Administration.
“ditors recognised by the Press Council of India and b) A
: new 5 ; raphi
Press Information Bureau anq such other organisa- o or elef;tiﬁf}rify i\.thr{ztjgIS{IiTl;Jsss?ormhml;j Telcg;a*.p.hac
ttﬁﬁ stzi n:icgnbe decided by the Administrator from facilities and should have ;avzit::a wﬁiﬂgﬁ
. in news media organisations spread over not
3.3 The DIP shall convene meetings of the DPAC less than six States & 12 paying subscribers.
and maintain all records and proceedings of their (
| i i ; : e ) ¢) A news-phot 2 3 ¢ ini
.l %ehbcrattgns. At its first meeting, the members of the mum of ish'?a?i%?%bﬁ?}?ﬁ h‘wﬁ g
t PAC will clect the Chairman who will preside over mum annual  subseripti " om0t
the subsequent meetings. The first meeting will be T eome of

s ‘ Rs. 15,000 and a Televis isatj
presided over by the Protem Chairnran., Rs. 30,000 from news 1;112](;)!2 Uorrggaa;llgg:ﬁﬂ
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as certified by an established firm of Char-
tered Accountants.

(d) Wire agencics should provide services 10
news media organisations, including audio-
visual networks on a regular comimercial
basis and shall produce certificate from an
established firm of Chartered Accountants
about their subscription income.

7. Bligibility Criteria for Newspapers =

7.1 Newspapers upto weekly periodicity shall only
be eligible 10 scek accreditation of working journalists
on their behalf in accordance with ‘the following
criteria :— '

(a) The contents of the NewWs papsrs should in-
clude news and information emanating from
the Delhi Administration and shall mainly
contain information andjor ~comments,
features, illustrations eic, on Current social,
political, economic, scientific, cultural and
other matters of public interest.

(b) A daily newspapcr shall be published not
less than six days in the week.

() A weekly newspaper shall be published not
less than 45 weeks in a year.

(d) The circulation of newspaper (daily or
weekly) shall not be less than 3,000 copies
per publishing day or per issuc.

(e) Two or more newspapers ofr periodicals
having a combined circulation of not less

than 5,000 copies may Sponsor a COMMON’

representative; provided that such news-
papers shall not be entitled to sponsor a
second representative.

(£) Headquarter of the Publication should be
within the Union Territory of Delhi.

8. Eligibility Criteria for News Media Representatives

Applicants seeking accreditation on behalf of media
organisations  should satisfy the following qualifi-
calions i—

8.1 Not less than three years experience as a full
time working Journalist and regularly employed as
defined in Rule 3.5; provided further that experiznce
of work in a Government media organisation viz.,
Press Information Bureau, News Services Division of
All India Radio, the News Unit of Doordarshan,
Photo Division, State Departments of Information &
Publicity, Delhi Administration may be deemed as
equivalent to experience of work in a newspaper for
the purpose of accreditation.

8.2 Mislher place of work should be within tﬁe
territorial limits of Unien territory of Delhi during
the penod of accreditation.

8.3 Helshe should be a journalist and employed
whole time as a correspondent.

8.4 Helshe should not be accredited to Press In-
formation Bureau of Government of India or any
State Government. Chief reporters and Photographers
could, however, be exceptions.

N

[ParT—IV
8.5 The DPAC may consider the grant of accredi-
tation to an applicant not attached to any particular
news media organisation; provided that such a person
has at least 20 years experience as a full time journalist
and has a proven income of not less than Rs. 18,600
per annum from journalistic activilies. Such cases
could, however, be exceptional.

9 Editor-cum-Correspondent .
9.1 Editor of a small and medium nswspaper, who

"also works as correspondent, can be given accredita-

tion as Editor-cum-Correspondent subjest to fulfilling
of following conditions :—

{a) The newspaper|periodical concerned qualifies
for accreditation as per the rules.

(b) The applicant qualifies for grant of accre-
ditation as correspondent.

(c) The applicant submits clippings of published
despatches apart from editorials, carrying
his er creditline appearing in the news-
paper|periodical, on whose behalf accredita-
tion is sought.

(d)- Accreditation as ‘Editor-cum-Correspondent’
~ shall be computed towards the quota of
accreditation of the newspaper|periodical
concerned, as per the Schedule attached to
these rules.

10. Proccdure for Accreditation

10.1 A media representative who wishes to seek

_accreditation shall apply to the Directer, Information
& Publicity, Delhi Administration, Delhi in a form .

as may be prescribed from time to tims. Each appli-
cation shall be accompanied by a letter from the

Editor recommending accreditation on behalf of the

news media organisaiion cencerned,

10.2 Applicetion for accreditation shall be consi-
dered only from these news media representatives
who reside within a radius of 25 K.M. from Delhi|
New Delhi.

10.3 Applications for accreditation, complete in all
respects, shall be placed beiore the DPAC and accre-
ditation shall be granted on its recommendations.

104 .Accredi'tation cards shall be issued under the
signature of the DIP for a calender year, and may be

renewed from year to year on the submission of parti-

culars in the prescribed form.

10.5 If both the news paper and correspondent
qualify, Director of Information & Publicity may grant
accreditation to Correspondent provisionally pending
nexi{ meeting of the commitice or for two months
whichever is less. Such temporary accreditation could
be issued outside the ceiling fixed for the newspaper
on the request of the Editor, Fditor|News-Editor, DIP
may also accept substitution of an accredited corres-

pondent desired for a temporary period.

10.6 The DIP may grant regular accreditation in
cases in which a news media crganisation has been
represented bv an accredited representative, who has
been ._accredited carlier for another news media
organisation.
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10.7 Xf the DPAC, for reasons duly recorded in its
" minutes, décides not to grant accreditation to an
applicant, the fact of such a decision shall fonhwgt_h
be communicated to the applicant and the news media
organisation concerned.

10.8 The aggrieved applicant andjor news media
organisation shall be entitled to make a representation
to the DPAC for reconsideration.

11, Invitations to ‘Accredited Correspondents

11.1 A press card will be issued to each accredited
correspondent’s admission to special functions, includ-
ing press conicrences, however, will be _gow.:rmd by
invitations Correspondents of weeklies will also have
admission to press conferences, depending on the

" character and volume of coverage required and keep-

ing in view the service limifations of the Directorate
of Information & Fublicity, Delhi Administration,
Delhi. '

11.2 Where it is not possible to invite all accredited
correspondents to a special function or news con-
ference, invitations would be extended on the basis of
the subject with which the accredited correspondent
of a Newspaper is concerned.

12. Suspension|withdrawal of Accreditation

12.1 The accreditation is liable to be suspended]
withdrawn if an accredited representative is engaged
in non-journalistic activities or conduct himselfiherself
in an unprofessional or undignified manner, provided
that such action shall be taken in consultation with
atleast three members or Chairman of the DPAC and
piaced before it in due course.

12.2 If an accredited representative is found to
have given false information about himselfjherself or
about his/her organisation and if the DPAC, after
giving a reasonable opportunity to the representative
concerned to defend himself'herself. is satisfied that
the charges are {rue, the accreditation may be sus-
pendedjwithdrawn for a period not exceeding 1wo
years and during this period hejshe shall not be eligi-
ble for the grant of further acecreditation; provided
that no decision to suspend! withdraw the accredita-
tion of media representative shall be taken by the
DPAC, except at a meeting attended by atleast haif
of its members.

12.3 In emerpent cases, Administrator will be free
to take anv action warrantéd by circumstances in
matters relating to accreditation and dis-accreditation.

B. Review

13.1 There shail be a perodic review of accredita-
tion granfed fo news media representatives, For pur-
poses of such a review, information resarding circn-
Iation, revenuz, cfc. may be -called for, if necessary
and media reoresentatives asked to nrogide clinnings
of published despatches or photographs or done sheets
from the news media organisation concerned.

13.2 The DPAC may also review the list of accre-
dited correspondents in the licht of demands for acere-
ditation from various sections of the press.

14. Quorum

14.1 One third of the members of the Committee
present in any meeting will form the quorum and the

meeting will be adjourned if this quorum is Incom-
plete, But any number of members  present in the
subssguent meeting will form the quorum, if it is
convened to consider the business placed in the earlier
meeting adjourned due to lack of quorum,

15, Renewal of Press Cards

15.1 The accredited representatives will apply on
the prescribed form for renewal of their carde in the
month of December every year.

15.2 The accreditation will lapse in case the press

cards are not renewed within three monthe of the
date of cxpiry.

. By Order,
R. L. SRIVASTAVA, Dy. Secy. (Public Relations)
- SCHEDULE
Classification of Naws Mezdia for ths Purpass: of Mikimum
Eatitlemznt
I. DAILIES: Max, No. of
acsradiater
(a) Circulation batwezn 3,009 and 1
® ‘Circouriation between 10,001 and 2
(3] ‘Circulation betwesn 20,001 and 4
30,000
{d) Circulation batwesn 30,901 and 6
50,020
(e) Cicculation betwaezn 50,001 and 10
[ lakh
(f) Circulation above 1 Iakh 12
II. Cameraman: Maximumn 2 (two)
additional.
Weeklies
(a) Ciceulation betwzzn 3,000 and
10,000 i
(b) Circulation above 10,000 2

I NEWS AGENCIES

Fach of the following news agsncics will
be entitled for acoreditation of 5 re-
presentatives:

U.N.T,

PT.L

Univarta

Samachar Bharti

Hindustan Samachar

All Tndia Radio

Doordarshan

1v. NEWS PHOTOD AGUNCIES/TELEVISION NEWS3
AGENCIES:
News Photo Agencies/Television Mews Agencies wiil
be entitled for accreditation of thsic repressatatives as
given below:

(a) News Photo Azoncies: Gross 1 correspon-
annual revennz Betezen Rs. 15,000 dent/

and 39,070, camzraman
Grows annual revenus above Rs. 2 gorrespon-
30,000. dent/

camstaman

(6) Televisio: Nuws Agencins
Gross anaual reven vy

Rs. ),00%and 1 1

1 eorraspoam-
doant &

| cameraman.

1 corraspa-
deat &

2 cameramen.

Gros: nnnual revenne apave ’s. 1
lakh

W L1104
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NaTED: 258.4.89

NOTLFICATIGON

the Union Territory

Ne.F.2/22/86/FRD: - The Administrator of
g rules further

of Delhi is hereby pleased to make the followin
to amend the 'Delhi Press Accreditgtion Rules, 1986
namely; -

Short title and 1. (1, These rules may be called - e
¢e mme ncement the Delhi Press Accreditation (Amendment)

Rules,1989.

(2) They shall come into foroe at once.

2. In Delhi Press Accreditation Rules'1986,
for existing schedule ap .ended thereto,
schedule given hereunder shall be substi-
tuted: -

Amendement in the
Schedlile

SCHEDLE_|

CLASSIFICATION OF NfWS MEDIA FOR THE PURPOSED OF MAXIMUN
ENTITLEMENT. i

Max. No.o* Accred-

Ts DAILIES:
: tatlor.

Circulation between 3,000 and 10,000

Circulation between 10,009 and 20,000
Circulation between 20,001 and 30,000
Circulation between 30,001 and 50,000 ,
Circulation between 50,001 and 1 lac o 1
Circulation above 1 lac. 1

(AD

(ol S T ol T RS

[RS]

Hh O o'm

2(in adition ts

(B) ameraman
‘ above )

II. EVENING DAILIES:

(a) (a) Circulation betwesn 50Q0 but belew 10,000 2
b) Circulation between 10,0091and 20,000 3

c) Circulation between 20,001 to 30,000 o

] d; Circulation between 30,001 to 50,008 &6
Circulation between 50,001 to 1 lac - 10

12

e
(f) Circulation between 1 lac and above
(B) cameraman 2 (in adition te.
: above)

Contd..o.. oo 2
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WEEKLIES
Crroulatiss Detwesn 3:000 44 10},q

Circultion 2bove 10,000 .
N._:_T-L)Cr;~fNE S CRC. 1 SETEHE

Each of tiie Following news “5eNcies will pba St
Tor aceraditation or g Peprzzentative 3

Gl T,

i

News Pligtg Lgencies
Annua) Revenye Detween Rg,
and 30, 000,

Gross anual revenus
Rs.30,000 ang 1 lac.
[ 3

1 CO”PﬁSﬂorﬁew
C-ue*ama“

2
Cam LEn

\

T
Cameraman.

rre
Cameraman
2

3y order and jinp the nzpe

DEPUT i
DELHT

Adminisﬁrator ox

e Union Territory of

sd/~
(M.L. VIJ AY)
SEC D:;um (_DLBLI

CorrespOﬁdent,
Oerg

1o
£

/

eSpondent/

r Sjo-dent/
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